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Shri Y. B. Chavan: It is very diffi-
cult for me just now to mention the 
period. Normally, it takes a few 
weeks. 

12.19 hrs. 

COMMI'ITEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

SIXTY-SECOND REPORT 

Smi Krisbnamoorthy Rao (Shimo-
gal: I beg to present the Sixty-second 
Report of the Committee on Private 
Members' Bills and Resolutions. 

12.19! MS. 

ESTIMATES COMMITl'EE 

SEVENTY-SECOND REPORT 

Shri A. C. Guha (Barasat): I beg to 
·present the Seventy-second Report 
of tlhe Estimates Comm1ttee on the 
Ministry of Rehabilitation-Danda-
karanya Project. 

.. 12.28 hrs. 

COMMITl'EE ON PUBLIC UNDER-
TAKINGS 

SECOND REPORT 

8mi Subodh ~ (JhargI;lll1): 
Sir, I beg to present the Second Re-
port of the Committee on Public 
Undertakings on the Hindustan Insec-
ticides Limited, New Delhi. 

12.2O! hrs. 

ELECTION TO COMMITI'EE 

COUNCn. UNDER INSTITUTES OF TECHNO-
LOGY ACT, 1961 

The MiDJster Of Education (Shri M. 
C. ChagJa): Sir, I beg to move: 

"That in pursuance of Sections 
31(2)(k) and 32(1) and (4) of the 
Institutes of Technology Act, 1961, 
the members of Lok Sablha do 
proceed to elect, in such manner 
as the Speaker may direct, two 
members from among themselves 
to serve as members of the 
Council established under Section 
31 (1) of the said Act, for the next 
term commencing from the 15th 
May, 1965." 

Mr. Speaker: The question is: 

''That in pursuance of Sections 
31(2)(k) and 32(1) and (4) of the 
Institutes of Technology Act, 1961, 
the members of Lok Sablha do 
proceed to elect, in such manner 
as the Speaker may direct, two 
members from among themselves 
to serve as members of the 
Council establiShed under Section 
31 (1) of the said Act, for the next 
term commencing from the 15th 
May, 1965." 

The motion was adopted • 

12.21 hrs. 

ANTIQUITIES (EXPORT CONTROL) 
AMENDMENT BILL· 

The Minister of Education (8mi M. 
C. Cbagla): Sir, I beg to move for 
leave to introduce a Bill further to 
amend tlhe Antiquities (Export Con-
trol) Act, 1947. --_ .. -.-._-
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Mr. Speaker:· The question is: 

"That leave be granted to in-
troduce a Bill further to amend 
the Antiquities (Export Contral) 
Act, 1947." 

The motion was adopted. 

Shri M. C. Cbagla: Sir, I introduce 
1he Bill. 

JUI Jars. 

DEMANDS FOR GRANTS"-contd. 

MINISTRY OF COMMUNITY DEVELOPMENT 
AND CO-OPERATION 

Mr. Speaker: The House will now 
take up discussion and voting on De-
mand Nos. 8, 9 and 116 relating to the 
Ministry of Community Development 
and Co-operation for which 5 hours 
have been allotted. 

Hon. Members desirous of moving 
their cut motions may send slips to 
the Table within 15 minutes indicat-
ing which of the cut motions they 
would like to move. 

Shri Sinbasan Singh (Gorakhpur): 
Sir, before you proceed ..... . 

Mr. Speaker: Shri Sinhasan Singh 
has sent me a letter. I have not been 
able to read it. I am getting it trans-
lated. Let me be familiar with it; 
then, perhaps. I will give some deci-
llion. 

Shri Si.nha.san Singh: May I know 
by what time yOU will be· able to 
read the letter? 

1111'. Spt'.aker: I will take it UP to-
morrow. 

DEMAND No. 8--MINXSTRY OF CoMl\ItT-
!UTY DEVELOPMENT AND CO-OPERATION 

Mr, Speaker: Motion moved: 

''That a sum not exceeding Rs. 

27,21,000 be granted to the President 
to complete the Sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1966, in respect of 'Ministry of Com-
munity Development and Co-opera-
tion'," 

DEMAND No. 9--COMMUNITY DEVELOP-
MENT PROJECTS, NATIONAL EXTENSION 

SERVICE AND CO-OPERATION 

Mr. Speaker: Motion moved: 

"That a sum not exceeding Rs. 
4,22,94,000 be granted to the Presi-
dent to complete the sum necessary 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1966, in respect of 'Com-
munity Development Projects. Na-
tional Extension Service and Co. 
operation' ." 

DEMAND No. 118--CAPlTAL OuTLAY OF 
THE MINISTRY OF COMMUNITY DEvE-

LOPMENT Aml CO-OPERATION 

Mr. Speaker: Motion moved: 

"That a sum not exceeding Rs. 
9,17,000 be granted to the President 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March, 
1966, in respect Of "Capital Outlay 
Of the Ministry of Community Deve-
lopment and Co-operation'." 
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"Moved with the recommendation of the President. 
147 (Ai) LSD-4. 




